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already. To whom am I to wirite?
] am to writé to the Chairman,

st wy fro? : wsaw aaw, S
Yo fo¥ wdy fewr fs ow & Gar
we § R TR S ag .

Y § 1 R aqganft aft o, Ay wgr
¥ QI |

Mr, Speaker: 1 am to write to the
Chairman whg has already looked in-
to it and given g decision,

ot vy ford : 37 Y WAy Wiy

wifgd |

Mr. Speaker: Order, order. You have
had your say, you must hear ‘ne also.
As 1 said, 1 tried to convince hon.
Memburs or get convinced by them.
l.xa 1 gave peraission 1w Shri
Limaye to raise it because I myself
had some doubt after discussng it
fuc iiftcen days -o that the wnJle
House ney know about the fa.t. 1
disallow il because the Chairmaa has
already given a decision and [ do not
want to refer it to the same Chairman
to take it up again.

Shri S. M., Bansrjee (Kanpur):
Why should he not apologise?

ot wy fed . qsmr R, aE
eI Py Y w7
wtr fedarfasrafafa & aA iy &
ford dre aft §, v o ary 3} ¥ fay
Wt &g adf § snfe oy dan feg
& oy waedY |

13,18 hrs. .
PAPIRS LAID ON THE TABLX

Uravemsrry GaaNTE Commssion Rx-
TURNS AND INFORMATION (AMEND-
MExT) Ruixs, pre.

The Ninkter of Education
Triguna Sem): I beg 1o lay on
Table:—

(1) (1) A copy of the Univensity
Grants Commission Re-
turpa and Information

(Dr.
the

Paperg Lald  ABADHA 1, 188 (imu).
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(Amendment) Rules,
1988, published in Notifl-
cation No. 5.0. 04 in
Gazette of India dated
the 19th February, 1968,
under gub-section (3) of
section 25 of the Univer-
sity Grants Commission
Act, 1956,

A statement showing rea-
song for delay in laying
the above Notification.
[Placed in Library, see
No. LT-789/67].

(2) A copy of the Certified Ac=
counts of the Indian
Institute of Technology,
Kanpur, for the Yyear
1965-66, along with the
Audit Report thereon,
under sub-section (4)
of section 23 of the Insti-
tutes of Technology Act,
1861. [Placed in Library,
see No. LT-790/67].

(3) A copy of the Report on tha
activities of the Central
Institute of English, Hy-
derabad, for the year
1964-85. [Placed in Li-
brary, see No. LT-791/67].

(4) A copy of the Certified Ac-
counts of the Central In-
stitute of English, Hyde-
rabad, for the year 18964-
€5, along with the Audit
Report thereon. [Placed
in Library, see No, LT-
791/67].

[¢1))

Lwpaax Forzsr Service (RECRUITMENT)
SECOND AMENDMENT RULEs, x7C.

The Minister of State in the Min-
istry of Home Affalrs (Shrl Vidma
Charan Shukia): Sir, I beg to lay on
the Table:—

€1) A copy of the Indian Forest
Service (Recruitment) Se-
cond Amendment Rules, 1967,
publisheg in Notification No.
G.8.R. 913 in Gazettq of
India dated the 1Tth June,



